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agreement written and signed by the
erstwhile State of Vindhya Pradesh
on the one hand—which is now a
<omponent of Madhya Pradesh—and
the State of Uttar Pradesh on the
other. before the dam was begun and
before lands in Madhya Pradesh were
submerged by water. We want the
implementation of that agreement.
Will the Government, therefore, help
us to get the old agreement imple-
mented?

Hafiz Mohammad Ibrahim: At pre-
sent there is no such evidence before
me on the basis of which I can con-
firm what has been said by by hon.
friend.
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Mr. Speaker: Order, order. He is
arguing.

Shri Tyagi: 1 want to raise another
:point of order. Would you allow a
Btate Government being accused of
fulfilling or not fulfilling an agree-
ment, without the House knowing the
facts? My hon. friend there is level-
-ling charges against Uttar Pradesh
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Government and so is my neighbour
from Uttar Pradesh. It is difficult.

Mr. Speaker: I tried to persuade
the hon. Member on this side. He
might try with his neighbour! Next
question.

Gulhati Commission

+

Shri Bhagwat Jha Azad:

Shri A. K. Gopalan:

Shrimati Maimoona Sultan:”

Shri Vidya Charan Shukia:
*177. Shri Umanath:

Shri Basappa:

Shri Venkatasubbaiah:

Shri M. R. Krishna:

Shri E. Madhusudan Rao:

| Shri M. N. Swamy: .

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether Gulhati Commission
appointed to go into the question of
sharing of waters of the rivers
Krishna and Godavari has since sub-
mitted the report;

(b) if not, the reasons for the de-
lay; and

(¢) when the report is likely to be
received?

The Minister of Irrigation and
Power (Haflz Mohammad Ibrahim):
(a) No, Sir.

(b) and (c). The Krishna-Godavari
Commission had been asked to submit
its report by November, 1961. It
could not complete its task as quite
voluminous data had to be collected
and a large number of studies carried
out. The Commission is expected to
submit its report in July, 1962.

Shri Bhagwat Jha Azad: Is it a fact
that in the meantime the two State
Governments between themselves are
trying to settle the issue and that
therefore the report is being delayed?

Hafiz Mohammad Ibrahim: No; not
at all.

Shri Igbal Singh: May I know
whether it will not be advisable to
submit all these data to the River
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so that there may again be no
te about sharing the waters of
dam?

Hafis Mobhammad Ibrakim: At pre-
sent no River Board exists at all. It
will come into being sometime after-
wards.

Shri Umanath: May I know whether
the Madras Government has been
called upon by the Commission to
submit a memorandum to the Com-
mission and, if so, whether the terms
of reference will permit recommenda-
tions on that memorandum?

Mr. Speaker: The question is
whether the Madras Government has
been asked by the Commission to sub-
mit a memorandum. Have any me-
moranda been asked for by the Com-
mission from different States?

Haftz Mohammad Ibrahim: The
Commission or the Government”

Mr. Speaker: The Commission.

Haflz Mohammad Ibrahim: It is
possible that the Commission might
have asked for certain data, but as
far as the Government are concern-
ed the Government have asked for

nothing.

Shri Thirumala Rao: The Commis-
sion is asked to go into the question
of sharing of waters from the rivers,
but the Chairman of the Commission,
Mr. Gulhati, has definitely stated that
they are asked to collect data about
the total quantity of water available
in these rivers. May I know whether
they are also charged with the duty
of apportioning water to the different
States or they are only a technical
commission to assess the total quan-
tity of water available?

Hafix Meohamamad Ibrahim: The
Commission has nothing to do with
the distribution. They are only to
collect the data and to point out the
water and possibility of utilisation by
the various States. That will be done
by the States themselves thruogh
the Centre or among themselves.

Shri Basappa: Since the Gulhati
Commission has no powers to make
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allotment of shares of water, may I
know whether the State Government
of Mysore has asked the Centre to
appoint a Tribunal under the Act to
decide these matters?

Hafix Mohammad Ibrahim: No State
Government has so far made any such
request.

Shri Shivananjappa: May I know
whether it is a fact that the Andhra
Pradesh Government are going ahead
with the Srisailam Project without
consulting the Central Governraent
when the whole question is pending
before the Gulhati Commission?

Mr. Speaker: That would be a diffe-
remt thing altogether.

Haflx Mohammad Ibrahim: As far
as the projects are concerned, all the
projects which were included in the
Plan or are going to be included in
the Plan will get water out of these
rivers, and in future there will be
refusal,

Shri Yallamanda Reddy: May I
know whether this Government has
asked the State Government of
Andhra Pradesh to stop work on the
two projects of Srisailam and Po~
champad pending finalisation eof this
report?

Hafizx Mohammad Ibrahim: As far as
my knowledge goes, there arises no
necessity of asking any State Govern~
ment to do anything. They are doing
just the same thing as they should,
and they are awaiting the report ef
the Commission.

Shri Thirumala Rao: May I know
whether the Central Government is
aware that the Chairman of this
Commission which is entrusted with
the task of assessing the waters that
pass through the States concerned is
inviting correspondence and applica-
tions for waters from  States
through which these rivers—Krishna
and Godavari—do not pass at all?

Haflr Mohammad Ibrahim: It is not
at least my knowledge that any such
thing has been done, that anything
has been invited from States which
&fte not conecerned with it.
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8hri Nath Pal: Sir, may I make a
humble suggestion? In view of the
replies that we got to all the gues-
tions addressed to the hon. Minister,
either you should persuade the Gov-
ernment immediately to appoint a
Deputy Minister or all the questions
addressed to the Minister may be
held over. This I say in all humility
and humbleness to him.

The Minister of Finamce (Shri
Morarji Desal): Sir, it is an operation
which is not warranted. The replies
to questions that have been given
have been very explicit and clear.

Shri Hari Vishnu Kamath: Far from
explicit.

Shri Nath Pai: Not a single question
has been answered (Interruption).

Mr. Speaker: Order, order. We have
got to exercise some restraint when
we are making such observations. If
the hon. Members do not feel satis-
fied certainly they can write to me,
but I have no authority to ask the
Government to appoint any Minister
or do this thing or that thing. These
observations do not look nice when
they are made here.

Shri Raghunath Singh: They should
be expunged.

Mr. Speaker: We ought to be care-
ful in this respect. The House has
taken note of how the questions are
being answered. The hon. Minister
has been trying his best to give those
answers as precisely as he possibly
can. If the information given is not
enough, there are other methods by
which this can be pursued and press-
ed further. If any hon. Member feels
that the information given is not suffi-
clent and a notice is given to that
effect, if I also agree that the informa-
tion is not enough, certainly I would
consider whether some other opportu-
nity might be afforded. In any case,
‘this should not be the approach in
these matters. It is not fair.

8hri Nath Pai: On a point of ex-
Planation. 1 will be immensely sorry
i any offence was conveyed by my
remarks. I have nothing but the
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highest regard and respect for the
hon. Minister, May I say that the sug-
gestion that I made was in fairness
to him? When we feel that the bur-
den may be too much for any parti~
cular Member or Minister, are we not
entitled to make a suggestion thst
a deputy may be appointed to relieve
a part of his burden? By that re-
mark or suggestion no aspersion was
intended to be cast on the hon. Minis-
ter. I have the highest regard for
him.

The Minister of Health (Dr. Sushila
Nayar): I suggest Sir that the whole
of this discussion may please be ex-
punged from the proceedings.

Mr. Speaker: The question hour is
over. We will take up the next item.
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